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0A-2186/95

Hew Delhi this the 23rd dav of April,

- Jose P, Verghese, #1Lc~th%1rﬂar(
Hon'ble Sh. S.P. Biswas. Membe: A)

Sh. K.K. Sharma,

S/o Sh. T.C. Sharma,
R/0 B.228, Moti Ba agn,
New Delhi-21.
(through Sh. S.K. Gupta, advocate)
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Yersus

Ms. Kiran Dhingra,
Commissioner,

Department of Transport,
5/9, Underhill Road,
De;h|~54.
{(thirough Sh.

Respondrnt
Rajinder Pandita, advocate)

PR

ORDER(ORAL)

delivered hy Hon'ble Dr. Joze P. Verghese, V.0, (N

This contempt petition has

compaining non-implementation of the orders of th)

Tribunal dat ted 23.7.96.

In fact, the respondent war-.

to have complied with the order prior to filing of =i
petition but for the Tlapse at the instance of rom:
officer regarding the communicability  Seotween tho

officer complainina and the officer against
grievance is  kept,
applicant. We
e would Tike to

matter, stop the issue
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that a formal copv of the order zhall be handed ovar

the petitioner through

have handed over to him in due coursa. Liberty j« cive

to the petitioner to agitate any further inf

our crder continues to subsists,

whoa the

racticn ol

With this obeeprvat

the order was not handed over to th

do not intend to probe further Tmio t+5 .

the officer who i< sispored v
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this contempt petition is disposed of,
the alleged contemner is dischara

(S.P. TTowas) -
Membear(A)
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